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THE DELHI PREMISES (REQ~TION AND EVIC'fIOIJ) 
AMENDMENT BILL, 1960 

HEl'Ol:l' CP 'I'Hi': SELKOT' COMMITTEE 

WE, the undersigUt~d, memi.lBI·!'\ of the S:elect Committee to "hich t.he 
Bill further to amend t.he Delhi l'r(;mises (Requisition and :Evict'on) A.}t, 
1947, was referred, have considered the Bill and have new the honour to 
submit this our report, with the Bill as amended by us annexed thereto. 

Cl,l/lHC 1.-We havo suirl'j ituted the figurds "1951" for the tignrel 
" 1950". 

(Jlaul/e !d.--We consider that tLe power to recover rent snd \hmages fdl 
II.n a.rrear of land revenue should not be restricted to Government premises 
only but shonld ah;o h,~ extenderl to' the premises belonging to :lny munioi-
p&lity and to Il.lly land belonging to the Improvement 'Frust, Delhi, whether 
slIch hmd is in posReR8ion of, or leased out by, the Improvement Trust. 
'Ve have, therefl.Jl't', s~Jhf, tijute~l th~' pxprassion "public premif;ps" for 
•. GI)'lerumen t rrem i8!:'8 ., . 

\\'e ar(~ also of opinion thr,t 1I11 t,he processes which are .\vaiIable iOT 
the recovery of hlnd revenue should not be available for the recovery of 
rellt nnd damfiges under this elulliw. \Ve have tberefore specified the pro-
eefH;e;; whieh may he issued by im;l::rting 11 Jlew sub-clause (4). 

We hHve lilso made a slight (:l'liftillg change to m&'ke our intention eleur'l 
We !)(lll!>i<ier that cases of displaced persons should besympatheticeJly 

cou>.idered and we recommend to the Oovernment that in the case of dis-
pltlCl~d pLl'scns who are ill unauthorised oCtlllpation of Governm.ent premises, 
nil arrears of damllgeR up tv 15th August, 1949, should be remitted and that \ 
the bala.nce should be rtlcovered in easy instalments, varying from 12 to 
24 instillments, having reg<lni to the circumstan<'eb of each caSf-. We fur-
ther J'fl~ommend that eve1i in ,'nb11t'1'1 of ttlllllnts who flre displaced persons, j 
arrears of rent shOUld be rceoyorcd in tlUSY instalments. \Va hope that. it 
would b'.'\ found POf;f;ible to persunda the municipalities ancI Improvement I 
Trust also to follow a similar policy in respect of remission of arrears of 
rent Hnd dnma.ges alld rO(~~vel'y of the RRme in easy instlllmeut'i. It is in , 
this hope t.hnt W{l have n,greed to thf' df'finition of public premises. I 

Claw;t! 3.-We hHVl" suh"titutect the expression "public premi~e,.,·· for 
.. (tm"rlrnmeut lil'emises" and hanldetiJled thtlt expreRsion in the E3:pla.lIlJ-
tion to suo·section (1). rrh(~ other en.nnges made are merely consequential. 

The mnin purpose of Hllwwling seetioll 11 of the Act is to empower the 
GQ\"tltmnent to ·e\,icf·, "lthout gOlrl~ throu~h tlw l1sUlll civil court rI'Oc(~e
dillln., unauthoris£:'d oecupants of VItCllllt Government lund. As 8. large 
number of displaced perROll!; would he adversely affect.ed, we appointed 0. 
speeitll committee ·to go ini,o th~ q uf'i>tion. We have considererl the report 
of th~ special e'mnnittee. W'J agref1 that such powers f:\hould be wsted 
in the Govf'l'nnH::.nt, but we ure anxiolls that the exercise of these powers 
shou:a not result :11 undue hnrdship to the diRplaced persons and thnt the 
dispillcell peJ's01IFo should not· he put to unnt>.cessary 10RS Ilft H result d the 
demolitirJn of stt'uetmeR put up by them. 

We ure of opil~ion t,hat (;OVf!"nment should eXCl'ei"l~ its POW(1t'S uuder 
t,his ('la.use hnviug due regl\rrl t.o certain hrol\d principle!\ which we I)[()polle 
to rEwomllllmil to th p GOY('I·nllleDt. We consider t.hat, it ma.y not· t-c ex- .. 
pedient to incorporate the~fl principII'!=; in the Rill: hilt we trust, that, th~.: 
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Gov~rnment would give the following a8suran('..es in PlU'liument and we 
recommend accordingly that-

(1) where any displaced person, without being authorised to do 
so, ha~ occupied Bny public l&nd or constructed Bny building ()r p81·t 
.of ::I. building on slleh land before the 15th August, 1950, su .. ~h penon 
shl\U lJot be eviuted llor j;lIch construction shaU be remov()d IlUltlllt:l 
thl'! following conditions nre fulfilled, namely:-

(a) a sector-wise pl::.n in this behalf is prepared b? the Ghi('f 
t :ommissioner of Delhi, on the recommendation of the ,Allotment 
Committee and such plan is approved by the Central Government 
in the Ministry of Rehabilita.tion; and for the purpose of preparing 
such plans. the AllGtment Committee flmctioning under the Chief 
Commisl;ioner shall bo strengthened by t,,'o persons nominatad by 
the Centr",} Government, in the Ministry of Works, Production ana 
Supply to represent the. interests of displaced persons; 

Note :-The Allotment Committee as reconstituted wnuld con-
sist of-- . 

(1) the Deputy Commissioner of Delhi as .the Chairman-
rz-o/ficio, 

(2) Secretary, Local Self-Government to the 1 
Chief CommissioIler, 

(i~) 11 n!{Jl'tlsentative of the Ministry of Re- I 
habilitation, 

(4) a repl'eR(mtative of the Improvement ~Membe .... 
Trust. I 

(5) &: r~presentative of the Delhi Munioipa- j 
Iity, {mel 

(6) two representatives nominated by the 
Central Government in the Ministry of Works, 
Production and Supply to represent displaced per-
sons. 
(b) subject to the provisions of clauses (d) Bnd (e), alternative 

IWcommodation is provided on developed land and, BS fRl" as prac-
tics:ble, nellr the J:lace of bUflliness or employment of th(' diRp·at<,·ed 
penon; • 

(c) in evay Ca8(~ where any construction iFl demoliKhed 01' rc'-
moved, rehabilitation gra.nt 8:1: gratia is also made to the displaced 
pon;ou either in (Illsh or in the shape of buiJding ma.terials or both. 
the amount of which shall be determined by the Miniiltr.v of Re-
J,bilitntion having due rep:ard to the oircumstanoes of each case; 

V (d) in the oase of construotions whioh comply, or fairly oomply, 
or with suitable modifications may be made fairly to .'}omply, with 
the municipal requiremen~s and Town Improvement l)lanFi !. \"here 
suoh plans e~ist). the vBlue of the land in unouthorised (lCCIlPC 
Mon shall be assessed, on a no-profit no-loss basis, having regarfl 
to the cost of the acquisition and de,'eJopment of the land nnd tbe 
displaced per eon would pe given an option "to purchaRe Ihe !'lite 
occupied by him 8f1lsinst payment in easy instalments 'of th~ value 

. of the llmd IlRseRlled and on oondit.ion of paying the ground rEmt 
for the time being in foroe and on suoh other oonditions restric:-
ting the transfer, of the land as may be specified in this behalf b~ 
the Central Government; and where ·the displaced person is UD-
"h}e to purohase the site oooupied. by him by reason of his inab,ility 
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to pa.y th.e purohase money or otherwise, the provisions of clausM 
(b) anu ( c) shall apply, and he shull not be evicted un less altel'llli-
tive !:lccommodation is provided and a rehabilitation grant is made; 

(C) in the cuse of constructions which comply with th~ muni-
Cliptd I e'luil'ements but not. with the 'fown Improvement pluns, 
such plnns shall be so modified as to avoid, as iaras praeticable, 
tbe demolition or removal of the construction; and where the plan 
is Ulouif-i.ed unO. the construction is not demolished 01' l'emo\'tld, 

. thtl provisions of clause (d) shall apply; 
Note.-l!'or the above purpose, a. committee consisting of the 
followillg persons shall be formed, namely:-

(1) the Hon. Minister for Health, 
(2) the Hon. Minister for Works, Production and Supply, 
(3) the Hon. Mini,ster of State for Rehabilitation, 
(4) three members of Parliament nominated by th~ Cell-

inll Government, and 
(5) one representative of the Impr<?vement Trust, Delhi; .) 

(:&) where any displaced person, without being authorised to do 
'>0, liBS occ1lpied any puiJli.c llAnd or constructed any building or part 
of a building on such land at any time between the 15th August, 1950, 
Rnd the 1st January, 1951, he shall, after three months' notice, be 
evict~d and such construction shall be removed and he shall not be en-
titled to !lny comp.ensation or al~ernative acconlmodation; 

(&) wlwre any displaced person, without being authorised to do 
IW, oocupies or lias occupied any public land 01' constructs or hfii> con-
struCted ally building or part of a building on such land at any time 
after the 1st January, 1951, he shall, after ten days' notice, be sum-
marily evicted al1d such construction .. ball be removed and he sh:111 
1I0t be entitled to any compensa.tion or alternative accommodation; 

(4) where any displaced person, without being authorisod to lio 
liO, htlS, before the 15th day of Augullt, 1950, occupiGd any land other 
than public land or constructed any building or part of a building on 
lIIuch land, the Central Government will endeavour to bring about a 
liIettlt!ment tJetwee!1 such person and thc owner of the lund Imel if no 
lII~ttlelllent is aniYed at, such person muy be evicted and :;uch (lOn-
stractLoll muy be removed but he will be provided by the Centrlll Gov-
ernment with a plot of land, as far as practicable, near the place of 
businel:!l:i or uoployloent of the displaced person, and in di:'serviug C~lses, 
rehabjlitation grant will be given to him; 

(5) in aU cUl:ies mentioned above-
(<I.) "public land" shall'mean any land belonging to, vr taktlll 

OIl lease or requisitioned by, th-a Central Gov~rnment 01 any bud 
belonging to a munioipality or any land belonging to the Improve-
llIt'llt 'l'rust, Delhi, whether su.ch land is in possession of, (,1' leased 
out by, the Improvement Trust; . 

, 

(6) "alternative acoommodation" shall mean-
(i) either a building or a part of a btlilding; or 
(ii) !1 plot of land with a reasonable grant for the (JOllstl'U-:l-

t,i011 of a. building thereon. • 
Note.-(l) In providing altemn-tive accommodation under 

item (i), regard will be had to the number of persons in t~~ 

... 

i 
i 
! 
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family of the evicted peJ'lOon und the accommodation in the 
construction demolished. 

(2) In providing alternative accommodation under item 
(ii), rt~nscnable time wiU be given to the evicteu per~on' to 
l"Olll:ltruct the building and he shull not be evicted uutil the 
expiry or such time; 

(6) for the removal of doubts, it may be stated-
(a) that Rlternative accommodation shall be provided ag8.inst 

l)U~-mellt cf [mch sum and in such instulments as may be Dxed ill 
this behalf b:.' the Central GOVi:u'nment in the Ministry of Re-
habilitation, anu in particular- . 

(i) where alternative accommodation is a building to be 
let out, rent will be payable by the ocoupant; 

(ii) where alternative accommodation isa plot of land or 
building to be purchased, the pl'ice will be payable ill easy 
instalments; . 
(I,) that where any (:onstructioll is to he demolished or rtl· 

. moved, the displaced person may have it demolished' himself and 
may, whether it is 'demolished bY"" the Government or by himself, 
remove the building m&ierials for personal use. 

2. The Bill wus published in Part II, Section 2 of the GtAzette of 
IDdh, dated the 19t.h Augus~, WOO. 

3 .. We think thtAt tbo Bill has not been so altered as to require circula-
tion under rde 77(4) of the Rules ,of Procedure and Conduct of Busines8, 
in Parlia.ment, and we recommend that it be passed as now amended. 

NEW DELHI; 
The 10th Septcml,er, 1951. 

B. R. AMBEDKAR. 
N. V. GADGIL. 
AJI'l' PRASAD JAIN. 
JA~PATROY KAPOOR. 
MlHI'R LAL <JHA'l'TOPAJ)HYAY. 
SUCHETA KRIPALANI. 
TAJAMUL HUSAIN. 
S. N. BURAGOHAIN. 
'1'. R. DEOGIRIKAR. 
SATISH UHAND,RA. 
JAYASHRI RAIJI. . 

*GURMUKH SlNGlH MUSAFIR. 
SITA RAM S. JAJoo. 
T. N. SINGH. 
'l'HAKUR DAS BHARGAVA. 
'rEK- CHAND. 

* AUH,INT RAM. 
RAJ BAHADUR. 

*S.P. MOOKER.J.I!:E. 
HUKAM SIN GIR. 
~HYAMNANDAN MISHRA. 
RAM SUBHAG SINGH. 
DESHBANDU GUPTA. 
"BBOPINDER SINGH MAN . 

. M.e. REDDY. 

"* Subject to a minute of d.issent. 
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Minute of Diuent 

W tl are HoPPtluding thiH small note with a view to have sligh~ modifica-
tiou in certain clauses of the assurances to be given to Parliament which 
the Select Committee has recommended to the Governmcmt. 

{I) In pam. 2(c) in t,hf, end a.dd: 

. 

"and in no case it would be less than the amoj,Wt actually SP"llt 
by. a displaced person on that construction.·· 

(2) It) plirtl. 2(d) it: the end add: 

"In caSe ~he Government is not prepared to pay him ~he iuli 
value of the con@truct·ion standing on that land he shall be entitleci to 
sell the building to an~ displaced person who is. prepared to purchase. 
the land under that construction on the terms oftered by the GoVRD' 
mtlnt. " 

NEW DHLUI: 

The 10th September, 1951 . 

• 

AOHINT RAM. 

G URMUKH SINGH MUSA.lt'lH. 
S. P. ~OOl(ERJEE. 



THE DELID PREMISES (REQUISITION AND EVIOTIOR) 
AMENDMENT BltL, 1961. 

(As AMENDED BY THESFLECT COMMITTFJ;) 

(Word" Ilidelined or underlined indicate the amendmenfll /lIlggest6J by 
the Commi Hill' .) 

A 

BILL 
furtitf'.r to amend I·he Delhi· Premis68 (Requi8ition and Eviotion) Ant, 1947. 

BE IT enacted by Parliament as follows:-

1. Short tit1e.-This Act may be ca.I1edthe Delhi Premises (Requisi-
tion and' Bviction) Amendment Act, 1951. 

2. Insertion of DeW section lOA. in .Act XLIX of 1947.-After section 10 
of the Delhi -Premises (Requisition and Eyiction) Act" 1947 (hereinafter 
referred to ss the principal Act), the following section shsll be inserted, 
1)(~meJy: -. 

"lOA. Pc'wer to reC01)eT Tent fir damagell in TI'8]1';cf. of public pTe-
mi"cs a9 alT(~al'R of land revenue.-(1) Subject to any rulest"iiBt may 
b~ mnde in this behalf by the Central Government by notification in 
the Official Gazette, any slim due by way of rent in respect of any 
publio premises which is in arrear may, SUbject, to the provisions or 
'~ction (4), be recovered by the competent authority fr'lm thE! 
person Hable to pay t.he Sllme, in the same mAnlier ftA an 'trrear of 
land revenue. .--.- .. 

(2) W,h.ere any person is in unauthorised occlIpat,ion of any public 
prcmlsPs, the competent authority may, in the prescribed mtUlIler, 
assess such damages on account of thf1 use and occupation of the publio 
premises as he thinks fit a~d ~ay, by notice served by post or in such 
other lnanner as may he prescribed by rules madf' ill this behalf, order 
that person to pay the damages within such ~ime nF; may be specified 
in the notice. 

(3) If any persoll refuses or fails to pay the dnma.ges 'Vithin the 
time specified in the notice under sub-section (e), the damages may, 
subject to the provisions of sub-Iilection (4), be recovered in the Stlllll~ 
mann·.:!r as an arrear of land revenue." . ... - . 

(4) Notwit.hstanding anything contained ill section 67 of the l'u1'1-
jah Land Revenue Act, 1887 (Punjab Act No. xvn of 1887), any sum 
due by way of rent or damages may be recovererl only by anyone or 
mnre of the following procesRes, nr.mely:..:.-

(a) by service of a writ of demand on the defaulter; 

(b) by distress and sale of his moveahle property BOd uncut 
or ul'l!;nthered crops; and 
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(e) by proceeding against the immoveable property uf the 
defaulter. 

a. Amendment of .. etion 11, Act XLIX of 1N1.-In sectionll of the 
pri'hcipal Act,- . 
'----

(i) ill flub·sectioll (1)-

(a) for the words "Government premises" wherever th~\y O(;Cllr, 
the word", "public, premises" shall he Rubstituted; 

(b) j'or the Explanation, the following Expl.anatlO1J. shall hI" 
8ubhtituted. namely:--

f:xplarl4tion.-In this section nnd section lOA, "public 
pr(mJis~s" means any premises or land belonging to, or takell 
on fease, 01' rflquisitioned by, the Central Government or any 
premises requisitioned by the competent aut,hority under thi~ 
Act or any premise" or land belonging to any municipality or 
an.\" lr.nd belonging to the Improvement Trust, Delhi, whEth~r 
~uch land is in possession of, or leased out, by the Improve. 
ment Trust"; 

(ii) -in Bub·sectionR (lA) nnd (3) for the word "premiMeR" thf' 
words "pllblic premises" shall be substituted . 

•• Amendment of I8CtiOll 12,.A.ct XLIX of IN7.-In sub·setion (2) of 
.eet,ion 12 of the principal Act, after clause (d), the following clause shall 
he inserted, namely :--

.. (del) th~ manner in which dumage,; for IInauthoris.)!} ,)CCIlPflt,ioll 
IllIlS h RssE'!Rsed and thE' matten:; which may be taken into account in 
IlRRefll.;ing I'llch damagcf'. lind for a.ppeals against such aSBessment, 
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